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~ 9 5 9  : T.N.-Act 61 Gramdan Villages I i 175.. 
n. - 

(Repayment of Debts) 

'[TAMTL NADU] ACT No. 6 OF 19592. 

'J'H E '[TAMIL NADU] GRAMDAN V1LL.AGES 

(REPAYIVIENT OF DEBTS) ACT, 1959. 

[Receilqed the assent of the Governor on the 7th May 1959, 
erst p1:blished in the Fv~t  S . Gee; gc G:.ze:- e E.utr&~- J 

ordinary on the 7th May 1959 (Vaisalcha 17, 1881 .) ] 

An Act to provide temporary .relief to indebted persws 
residing in Gramdan villages in the '[State of 
Tamil Nadu]. 

WHEREAS many persons have donated lands for Gramdan 
in cert:tin villages and hamlet:; in t l ~ c  s'[Stntc of Tamil 
Na&i]; 

AND WHEREAS the steps necessary to provide agr;culti:ral 
credit in tlzose v;llag~s and h:~r;~Iels md for discharging 
already existing debts of persons residing in those villages 
md hamlets ;:rc: not yet complete ; 

f 
E. AND WHEREAS if creditors are allowed to resort to C ~ u r t  
1 for rcalisation of the de5ts, t1.z C:.r'.zdan nlovement will 
, bc harmed ; 

1 

i 

! 
AND WHEREAS it is expedient to provide temporary reiief 
to  the indebted persons residing in those villages and 
1-amlets ; 

BE it enacted in the Tc-ntji Year of the Repiiblic of India ns 
~ O ~ ~ O W S  :- 

1. (1) This Act may be called the l[Tarnii Nadu] Gram short *tie 
dan Villages (Repayment of Debts) Act , 1959. and extent. 

1 These words were substituted for the word "Madras" by the 
Tamil Nadu Adaptation of Laws Order, 1969, as amended by ttla 
Tamil Nadu Adaptation of Laws (Sewnd Amendment) Order, 
1969. 

2 For Statement of Objects and Reasons, see Fort St. George 
Gazette Extraordinary, dated the 9th March 1959, Part IV A, pages 
1 0 6  -1 07. 

a This expression was substituted for the expression "State of 
Madras " by the Tamil Nadu A4aptationZrfL;aws Order, 3969, as 
amended by the Tamil Nadu Adaptation of Laws (Seconil Amcnd- 
ment) Order, 1969. 
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1'10 Gramdm fillage8 El959 : T. N. Act6.  
(Repayment of Debts) 

(2) (a) 'It extends t3 the villages and the haml: ts, 
spec~fied in the Schedule. 

(b) The State Government may, by not%catit:n, 
include spy other villageor hamlet in the Schedule. 

Definitions. 2. In this Act, unless the context otherwise requires,- 

(a) " date of the commencement of this Act " in rela- 
tion to any village or hamkt included in the Schedule by a 
notification under clause (b) of scb-section (2) of section t 
means the date of such illclusion ; 

(6) " dabt " means any liability in cash or kind, 
whether secured or unsecured, due on the date of the coal- 
menamt nt of this Act from any Gramdan vilbger, whether 
payable under a contract or decree or order of a Co~:l-t, 
civil or revenue, or otherwise, hrit shail not include- 

(i) any sum payable to the State or the Central i 3 

Government or to m y  local authority ; F 

(ii) any sum payable to ally co-operative society 
including a land mortgage bank, registered or deemed to be 
registered under the *Madras Co-operalive Societies Act, 
1932 (Madras Act VI of 1932), or under the Travancore- 
Cochin Co-operative Societies .Act, 195 1 (Travancore- , 

Cochin Act X of 1952), if the right of the society to recover 
the sum did not arise by reason of an assignment made. 
subsequent to the date of the commencement of this Act; 

1 
(iii) any liability arising out of a breach of trust ; ' I 1 

(iv) any liability in respect of maintenance ; I 
(v: any liability in respect of wages or remumration 

due as salary or otherwise for services rendered ; or 

(vi) any liability incurred or arising under any Chit 
Fund Scheme ; 

(c) '' Gramdan villager " means any person residing 
on the date of the commercement of this Act in any village 
or hamlet specified in the Schedule or in any village or 

I 
hamlet included in the Schedule by a notification under 
clause (b) of sub-section (2) of section I .  

* Now the Tamil Nadu Co-operative Societies Act, 1961 (Tarnib 
Vadu Act 53 of 1961). 
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$959 : T.N. Act 63 Gramdm Village# 177 
(Aepaymnt of Debts) 

I 
I 
I 3. (1) Notwithstanding anything to the contrary con- Bar of suits 

tained in any law, custom or contract, no suit for recovery a * d a ~ ~ I f i  
of a debt shall be instituted, and no application for execution cations. 

of a decree for debt shall be made, against any Gramdan 
villager in any civil or revenue Court l[before the expiry of 
the period of two years] from the date of the oi'commerlce- 
ment of this Act. 

i j: 

Explanation I.-Where a debt is payable by a Gramdan 
villager jointly or jointly and severally with any other per- 
son, no suit or application of the nature mentioned in this 
sub-section shall be ins1:itutd or made either against such 
other person or against the Gramdan villager before the 
expiry of the period me~ntioned in this sub-section. 

I 

Explanation 11.-For the purposes of this Act, a suit 
in which a decree for debt is prayed for shall ba d(:emed, to 
be a suit for the recovery af a debt, aotwithstanding thst 
other reliefs are prayed for in such suit and a decree sha 11 be 
~eemed, to be a decree for debt, notwithstandir~g that other 
reliefs are granted in such decree : 

Provided that a suit for possession of land shall nc t be 
deemed to be a suit for recovery of a debt by reason merely 
of mesne profits being also prayed for in such suit : 

Provided further that nothiag contained in this 
sub-section shall apply to any portion of a decree other than 
that relating to a debt. 

f 
f . (2) Where a creditor institutes a suit for recovery of 
f s debt during the period specified in sub-section (1) or after 

the Gramdan villager has paid or deposited into Court the 
instalme~ts specified in sub-section (1) of section 4 and 

I during the period when he is SO entitled to pay or deposit 
the Cuurt may decree the suit but shall direct the plaintiff 
to bear his own costs and pay the costs of the defendant 
who is a Oramdan villager : 

7 

These words wee mbstituted for the words " before the e q i q  
of t\c per id  of odd y a ~  '' by PerOfion 2 of the Tamil Nadu Gra* 
'Villages fBopaym& of Dcb(ll)' A d m a t t  A&, 1940 earnit Nadu 
Act s Irn 

I 
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1 78 Gramdara ViIlages (Repplymet [I959 : EN. Act 6.  
of Debt$ 

Provided that nothing contained in this sub-sectia~ 
s11a11' be a bar to the Court making any order as to casts 
as between the plaintiff and othei defendants who are not 
Gramdan villagers. 

P~yrnent of 4. (1) Nctwilhstandilig anjthing to tha contrary 
debt in inst- contained in anjl law, custom, contract or decree of Court, 
alments. ~ n y  Gramdan - ~ i l l a y  chslil be entitled to pay the total 

arnouilt of debt due by hiin in three equal annual instal- 
rnents or; oi* before the 1st July of each of the three years 
followin:; the expiry of the period specified in sub-section 
(I) of section 3 with the interest due on such instalment 
up to the date of the payme~t of that instalment. 

(2) Where in respec: of a decree for debt passed 
before the: date of the commencement of this Act, a d,~btor 
fails to make any ope of the payments specified in sub- 
section (1): the decree-holder shall be entitled to execute 
the decree :n respect af the instalment which is in default. 

(3) ID any suit iustituted an or after the date of the 
commencement of this Act, the Court in decreeing the suit 
shall provide for the payment of such installnents as 
would have become due under the provisions of sub- 
section (1) 

(4) Where in any suit for the recovery of a debt 
p e L n g  on the date of the commencement of this Ad, 
t h  debtor clairiis to be a Gramdan villager, the Court shall, 
if the debtor is a Gramdan villager, pass a decree foa 
payment of  such instalments as would become payable 
under the proiisions of sub-section (1). 

(5) Nothing contained in this Act shall bar the Court 
from passing a decree or making an order in an application 
for execution of the decree under such terms and conditions 
as may be mare favourable to the debtor than those 
provided for in this section either of its own motion upon 
a consideration of all the c?.rcumstances of the case or 
upon an apeemeat between the parties. 
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1959 : T. N. Act 61 Gr ~m&i; .  TtI';!c,p ((Rpaymen t 1 79 
of Debts) 

(6) Where in any suit to recover a debt or i:: :illy 
application for the exec:utioll of a decree therefor, the debt 
is payable by a Gramtlan villager jointly ar ji4n:ly and 
severally with any othx  person, the Court bhall pass a 
decree or make an order for .the payment of the debt 
found due from the Gramden villager as provided in 
this section as against the Gramdan villager and make 
such pravisic~ in the decree or order against such other 
person as the circumstances of the case may warrant. 

(7) The provisions of sub-section (1) shall, for purposes 
of execution, be deemed to be a subsequent order of Cuurt 
within the meaning of clause (b) of sub-section (1) of 
section 48 of the Code of Civil Procedure, 1908 (Central 
Act V cf 1908). 

5. (1) Any Gramdan villager -may deposit any of the Deposit oB 
instalments as provided in section 4 into the Court having debt into 
jurisdiction to entertain a suit for recovery c:f the debt Court- 
or into the Court which passed the aecree. as the case 
may be, and apply to the Court to record part : atisfaction 
of the debt. 

(2) Where any such application is made, the Court 
shall after notice to the creditor make an order recording 
part-satisfaction of the debt if the amount deposited 
is the correct arnou~:. 

(3) The Court sha 11 dismiss the application- 

(a) if the applicant is not a Gramdan villager, or 

(b) if the liability is not a debt, or 

(c) if the amount deposited is insuEciciit and the 
applicant on being required by the Court to deposit the 
deficit amouot within a time fixed by the Court, fails tc do 
SO. 

(4) Any Gramdan villager entitled to make such 
aeposit may, before the date on which any instalmeat is 
due, apply to the Court hav i~g  jurisdiction under sub- 
section (1) for an extension of time for making the .:.  m sit 
of the wliole or any portion of such instalment and the 
Court may, after notice to the creditor, extend the time 
for payment cf such instalment or part thereof for such 
pried as it thinks M. 
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180 Qramdan Villagsr (1959: T.N. Act 6 
(Repaymeat ofDebt~)  

(5) The procedure laid down in the Code of Civil 
Produe ,  1908 (Central Act Y of 1908), far the trial of 
suits shall, as far as may be, apply to the appfiations under 
this section. 

Appeals. 6. An appml shall lie fiom an order made by a Couzt 
under sectit jn 5, as if such an order relates to the execution, 
discharge oi satisfaction of a decree within the meaning 
of section 47 of the Code of Civil Procedure, 1908 ( b t r a l  
Act V of 1908). 

~xclusion 7. In computing the p a r i d  of limitation for a suit for 
of t ime recovery of a debt or an application for the execution 
for of a decree for debt, the time during which the ins- 
firnitation* titution of the suit or the making of the applicatition war 

b ~ e d  urder section 3 shall be excluded. 

Effect of 8. Where a debt is payable by a Gramdan villager 
paymat either by himself or jointly or jointly i~nd severally with any 
Or deposit othe; person and where the Gramdaia villager makes pay- 
under 
section 4 ment or deposits amount towards that debt as provided 
or fw in section 4 or section 5, a Ges'h period of limitation 
sections. shall be computed from the time when the payment or 

deposit was made both against the Gramdan villager 
and such other person. 

Power to 9. (1) The State Government may, by notification, 
make m&e rules for carr~i kg out the purposs of this Act. 
rules. 

(2) All rubs mede and all notificatiom h e d  under 
th8, Act shall, as loon as possible after they are made or 
hd, be placed on the table of both the Houws of the 
J;adskture and shall be subject to such modifioahns by wa). 
& ~ n d m c n i  or repal as the Lagislature m y  m a l .  
~ t & : i t b m 1 1 1 ) ~ ~ 1 ~ ~ ~ ~ ~ d s D I j O i  
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1959: T.N. Act 61 Gramdrtn Villages 
(Repayment of Debts) 

THE SCHEDULE 

, [See sub-scction (2) of section I.] 
t 

- - - 

Sertal Village 
- 

#umber. number. Name of the village or harnlet. Taluk and district. 

1 236 Vayaloor .. . . . . . . , Uthiramer ur sub-taluk, Chin* 
gleput c istrict. 

2 38  oil Maravapalayam, hamlet of Dharapuram taluk, Coim- 
Kokkampalayam. batrwe district. 

Thannirpandalpudur, hamlet of 
Kongarapalay anl. 

Gobicl~ettipalayam taiuk, 
Coimbatore district. 

Gobicl~zttipalayam t aluk, . 

Coimbatore district. 
ChenchelIapaiayam, harnle t of 

Santipalayam. 

Kottadai, hamlet of Hassanur . . Do. 

Malaipatti, hamlet of Balakrishna- 
puram. 

Dimdigul taluk, MaduraS 
district. 

Do* ~hambakulathupatti, hamlet of 
~ajakkaipatti. 

Do. 

Do. 

Athupatti, hamlet of Thottaliuthu . . 
Sanganpinpatti, hamlet of Thottan- 

uthu. 

Murugampatti, hamlet of Amba- 
thurai. 

Rengasamipuram, hamlet of Amba- 
thurai. 

Do. 

Sakkiliapatti, hamlet of Ambathurai Do. 

Do. Lakshimipuram, hamlet of Palaya- 
kottai. 

Do* 

m 

Do. 

Chellampatti, hamlet of Sitherevu . . 
Pudur, hamlet of Sithercvu . . . 
Sivanakaraiyanpat t i, hamlet of 

Palaya Kannivadi. 

17 , . Ramanatl~apuram, hamlet of Pami- EMl 
qfitai, 

125-6-1 3 
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Grarndav? Vil!ages [1959: T.N; Act 6 
(Repayment of Debts) 

Stviol Village Nume of the village or hantlet. Trllrdk ctrd distict. 
nniubei". ~zurnbcr. 

(1) (21 ( 3) (4) 

18 73 Poolampatti, hamlet of Poolampatti Madurai taluk, hiadura i 
district, 

19 74 Malaipatti, hali~let of Malaipatti . . Do. 

20 75 Velicl~anatham, hamlet of Velicha- Do. 
nathain. 

2 1 SO Puyyakaraipatti, hamlet of Poyya- no. 
Itaraipat ti. 

22 81 , ' ':skanpatti, hamlet of Nrrickan- I' o. 
patti. - 

2 3 . . Kuruthur, hamlet of Kurutllur . . I?o. 

24 . . Moonandipatti; hamlet of Thoypur Do. 

2 5 . . Thoppur, hai~llct of Thopyur . . . . I'n, 

I..lelu: t . ~ luk ,  
Madurai 
district. 

27 7' Kurumbapatti, hamlet of Kottaiyur . . . . Do. 

28 7 Nallur? hamlet of Kottaiyur . . . . . Do. 

29 8 Odunganpatfi, hamlet of Sirukudi , , . . . . Do. 

Poosaripatti, kanllet of Sirukudi . . . . 
Ammankoilpatti, hamlet of Pottalpatti , , 

Guruvar patti, hamlet of Pottalpatti . . . . 
Rttddiripatti, hamlet of Pottalpatti . . . . 
Soorapatti, !lamlet of Soorapatti . . . . 
Kumaranyatti, harnlet of Silampakonepatti 

Pudvpatti, I~amlet of Silampakonepa tti . . 
~i l ampa  konzpatti, hamlet of Silampakonepat ti 

Do* 

Do. 

Do, . 

Do. 

Do. 

Do. 

Do. 

no. 

? 8 14 Valxyankulapatti, hamlet of ('hockan~patti . Do. 

39 14 Velayuthampattj, hamlet of Chockanupatt i • Do. 
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1959 : T.N. A d  61 Gramdan Villages (Repayment 183 
of Debts) 

Serial Village Name of the village or hamlet. Taluk and 
number. number. district, 

dbinnakottarnpatti, hamlet s f  Kottarnpatti , . 
. . 

Melur taluk, 
Madurai 
district. 

Alampatti, hamlet of Chockkalingapuram . . . . Do. 

Kadampatti, hamlet of Karungalakudi a @ . Do. 

Vanchipatti, hamlet of Karungalakudi . . . . Do. 

Malampatti, hamlet of Ayyapatti . . . . . . Do. 

Pattamangalampntti, hamlet df Ayyapatti . . . . Do- 

Tl~erkakudi, hamlet of Ayyapatti . . . . . . Do, 

~ h a n i ~ a ~ a r n ,  hamlet o f  kl anapacheri . . . . . . Do, 

Paraiammapatti, hamlet of Kunnaran:pat ti , . Do. 

5 0 26 a Senbaipatti, harnht of Samuthirn patti . . . . Dr. 

5 1 31 Muthirulandipatti, hamlet of Pi~dusukkanipatti . . Do, 

52 39 Chellappanaickenpatti, hamlet of Chellappanaickcn- Do. 
patti. 

5 3 40 A. Valayapatti, hamlet of A. Valayapatti . . . . Do. 

54 46 Odapatti, hamlet of Sekkipatti . . . . + .. Do. 

c'5 50 Sckkadipatti, hamlet of Tl~iruchunai . . . . Do. 

56 51 Palkudi, hamlet of Katchirayanpatti . . . . .. Do. 

5 7 51 Valayaveeraopatti, hamlet of Katcllirayanpatti . . Do. 

58 54 Kilianipatti, hamlet of Kudukkan~patti . . . . Do. 

5 9 54 Mand, 111pati i, hanilel of Kudukk; n;p; 1 ti . . . . Do. 

60 63 T. Lakshmipuram, hamlet of Thumbaipatti . . . . Do. 
I ~ (1 1 (;3 'r. Pudur, liamlet of Thumbaipatti . . * .  . . Da, 

1 62 76 Manickamp? tti, hamlet of Thiruvrtdur . . . . 7-h). 
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Gramdan Villages (Repayment [I959 : T. N. Act 6 
of Debts) 

Village Nanze of tlre village or hamlet. Taluk altd t 

number. district. 
Serial 
nuilzber. 

(1) 

~ 64 Pallapatti, hsalet of Pathinettangudi . . . . Melur titl~lk, 
Madurir i 
distrir;!. 

~ a t t a ~ a m ~ a t t i  at Veppadappu, hamlet of Kattayam- Do. 
patti at Veppadappu. 

Kattakamanpaiti, hamlet of Batiaguud~~ . . . . Nilakottai 
taluk, 
Madurai 
district. 

Kottaipatti, hamlet. of Ratlaqundu . . . . .. Do. 

Old Batlagundu, hamlet of Batlagutldu . . Do. 

Parasurai wpuram, hamlet of Batlagundu . . . . Do. 

Kanavoipatti, hanllet of Kanavoipatti . Do. 

Kuuauvar ,an!co t tai, hamlet of Kunnuvaraako t tai . . Do. 

Kadambanur, hamlet of Viralipatti . . . . Do. 

Kamatchip uram, hamlet of Rengappanaickenyatti . . Do. 

Konapat ti, hamlet of Rengappanaickenpat ti . . . Do. 

Kunnuthupat ti, hamlet of Rengappanaickenpat ti . . Do. 

Theppathuppatti, hamlet of Rengappal~aickenpatti . . Do. 

Gopalapura~n, hamlet of Viralimayanpatti . . . . Do. 

Konayan~patti, hamlet of Viralimayanpatti . . . . Do. 

Nagayakouudanpatti, hamlet of Viralimayanpat ti . . Do. 

Perumlkoilpatti, hamlet of Viralimayanpatti . . Do. 

qermarpatti, hamlet of Viralimayanpatti . . . . Do. 

Viralimayanpat ti, hamlet of Viralimayanpat ti . . Do. 

Sivagnanapuram at Vannanpatti, hamlet of Sivag- DO. 
nanapurav. 

Kulathupat : i, hamlet of Muthulapuram . . . Do. 

~hinnamanaickenbttai, hamlet of Chinnamanaicken- Do. 
kottai. 
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1999; 'B.N:b;ct aj - - -  -~ramdan i/iliage1s (be~uj+nent  
' of ~ 2 b t h )  

Serial Yillage Name of the village or hamlet. 
I number. number. 

I ~ 8 6 21 ~udur,-hamlet of Nariyuthu . , . .. 

87 24 Kongaikulam, hamlet of Nililkottai . . . 

Taluk and 
district; 

. . ~ilakottai  
taluki 
Madurai. 
district, 

0 .  Do. 

Kalkottai,hamletofMusavanuthu .. . . . . Do. 

Paraiammappatti, hamlet of Gulluchettipatti . . . . Do. 

Pillayarnatham, hamlet of Pillayarnatham . . . Do, 

Ramagoundanpatti, hamlet of Ramagoundanpattl . . Do, 

Arasapatti, hamlet of Valayapatti . . . . . . qo .  

Sallikodangipatti, hamlet of Valayapatti . , . . Do. 

Nedungulam,hamletofMettupatfi .. . . . . Do. 

Adanur, hamlet of Adanur . . . . . . . . Do. 

Salvarpatti, hamlet of Adanur . . . . . . . . Do. 

Valasai, hamlet of Alanganallur . . . . . Do. 

Chillapatti, hamlet of Oruthattu . . . . . . Do. I 

Vavidamaruthur, hamlet of Vavidamaruthur . . . . DO. 

, , Sambakulam, hamlet of Sambakulani . . . Do. 

Illavankulam, hamlet of Illavankularn . . . . Do. 

Peria Oorseri, hamlet of Peria Oorseri . . . Do. 

Ayyur, hamlet of Ayyur . . ,, . . . Do. 

Kattakoothanpatti, hamlet of Kullalakundu .. Do. 

Parapatti, hamlet of Kallimandayam . . . . . PaIani taluk, 
Madurai 
district, 

Vangaruchinnampatt i, hamlet of Kallimandayam . . D ~ .  

~t tapp~na icken~udur ,  hamlet of Kuhmdcundnrn . . 
rbisbnayuram, hamlet of -patti . . . .. l2& 
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Serial Village Name of the v!llage or Itamler. TaIuk and - . 
number. number. district. 

131 1 Muthuveeranpatti, hamlet of Kall3thu . . . . Tirumangalah taluk, 

Madurai 
district, 

13 2 24 Meikilarpatti, hamlet of ~eikilarpoiti * , , . Do. 

1.13 25 Kumarkoil, hamlet of Chickampatti . . . Do. 

134 25 Pudur, hamlet of Chickampatti . Do. 

135 29 Ramanathapuram, hamlet of Usilan~patti . . . . Do. 

136 29 Vadugapatti , hamlet of Usilampatti . . . Do, 

137 29 Goundanpatti, hamlet of Usilampa &ti . . Dcr. 

138 30 Nallathevnnpntti, h lmlet of Pot11 ~ m p ~ : t i  . . . . DO. 

139 30 O! hapatti, hamlet of Pothampatt i . . DO. 
I 

140 30 Pommanpatt i ,  hamlet of Pothrmpatti * .  * Do. 

342 33 Thodnynmpatt i, l~amlcl of Thodeynmpa~ t i . . . . Do, 

143 36 Rengapalayam, hamlet of Kethuvarpatti . . . Do. 

144 39 p. Chokali~lgapuram, hamlet oP Pcriakattalni . . 

146 39 P. Meenakshipilrom, hamlet OF Periakatto~ni Do. 

147 40 ~ h ~ n ~ m a l a p a t l i ,  hamlet of Thummalapat ti . . Do. 

148 41 ~mnankulam,  hamlet of Vannankulam . . Do, 
I 

i 
I 149 42 Ma~oothu, hamlet of Manoothu . . . . .. Do* 

43 perumalkoilpatti, hamlet of Allikundam . . Do, 

151 43 p~~rnnnarnpatti, hamlet of Allikundam . . - 0  Do. 

152 44 ~anavoipatti, hamlet of Vagurani . . . . e m  Do 

153 44 ~odukkampatli, hamlet of Vlgurani L .  Do 
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8erbtrl Village Name of the village or. hamlet. Taluk and 
number, nnniber, district, 

1 54 47 Saluppa )at ti, hamlet of Sindupatti . . Tirumangalam 
taluk, 

Madurai 
district, 

155 48 Pallthupat ti, hamlet of Poruppun~ettupatti . . Do. 

156 50 Thidian, hamlet of Thidian . . . . . . . . DO. 

157 50 Ucllapat l i, hainlet of Thidian . . . . . . Do. 

158 50 Valangulam, hamlet of Thidhn . . . . . no. 
I 

159 64 Uchapatti, hamlet of Uchapatti . . . . . Do. 

Karisalpa t t i, hamlet of Karisalpa t t i . . 
PounampaP t i, hamlet of Ponnampatti I > .  . 
V. Ammapatti, hamlct of V. Ammapatti . . . 
V:~layapatti, hamlet of Sowdarpatti . . 
I'crugamanallirr, hamlet of Peruganlanall~rr 

Poosala~uram, hamlet of Puosaln puram . . 
\_ :  '-nachittulotti, hamlet of Chittulotti . . 
Periachittulotti, hamlet of Chittulotti . . 
I'araipatti, hamlet of Paraipatti .. . 
Genchampatti, harrlct of Gcncl~nmpatti . . 
Ovari, hamlet of Villur . . . . . . 
Muniandipuram, hamlet of Tl~ennamanallur 

Pottalpatti, hamlet of Kallikudi . . . . 
/ 

Veeraperumalpuram, hamlet of Arasapatt i 

T. Kokkulam, hamlbt of T. Kokkulam . . 
Maruthangudi, hamlet of Maruthangudi . . 

Do. 

Do. 

Do. 

Do. 

Do, 

no. 

Do. 

Do. 

Do. 

no. 

Do* 

Do. 

Do 

Do. 

Do. 

Do 0 i 
176 143 Kumaralingapuram, hamlet of Kuraiyur . . . Do, 

177 143 Masavanatham, hamlet of Kuraiyur . . . Do. 

178 144 Paraikulain, hamlet of Paraikulam !* . . Do. 

179 145 S. P. .tham, hamIet of SOP. Nsltham . • Do 
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1 9 5 9 : ~ . N . A c t 6 ]  GramdunVillages(Rep~j~ment '-' 189 
of Debts) 

Serfal Hllage Name of the village or hamlet. 
number. number, 

Taluk and 
district. 

180 . . Eittunali, hamlet of Ettunali . . . . Tirumangalam 
taluk, 
Madurai 
district. 1 

181 , . M, Thayanori, hamlet of M. Thayaneri . . Do. 

132 . . Keelacottai, hamlet of Keelacottai . . . . 
/ 

Do. 

183 , . N; Thayaneri, hamlet of N. Thaysncri . . . . Do. 

184 , . Jari Usilampatti, hamlet of Jari U~ilampatti . . Do, 

185 . . Ramanathapu~am, hamlet of Pappial~puram Do. 

186 . . Pottalpatti, hamlet of Kudipatti . . . . . . Do. 

188 . . Anuppapatti, hamlet of Kudipatti . . . . Do. 

189 . . Kavettinaickenpatti, hamlet of Jari Usilampatti . . Do. 

190 . . Muthukrishnapuram, hamlct of M. Subbalapuram Do. 

191 . , Chockr lingapuram, hamlet of Silamalaipatti . Do, 

192 . . Mce;lakshipurani, hamlet of Jothllnaickanur . . Do, 

193 , . Kullanuthupatti, hamlet of Thoddappanaickanur Dd 

194 . . Anaikoilpat ti, hamlet of Uthappanaickanur . . Do a 

195 , . Nallammapatti, hamlet of Thoddappanaickanur . , Do, 

196 , . Kanjampatti, hamlet of Nakkalapatti . . Do, 

197 , . Servaipa tti, hamlet of Thoddappanaickanur . DO. 

198 .. Srirangapuram, hamlet of Thoddappanaickanur , , DO, 

199 . . Sadayandipatti, hamlet of Nakkalapatti . . . Do. 

200 . . Muppidarpatti, hamlet of Muppidarpatti . . . . DO. 

201 . . Kokkudayampatti, hamlet of Semanv thu . . . . Do. 

202 . Chettiapatti, hamlet of Thoddappanaickanur . . DO. 

203 . . Malaipatti, hamlet of Thoddappanickanur . DO* 
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. ~ r a m d a n  ~ i 2 T n ~ e s  [19591 '1'.N..;4c't 6 
[Repayment of Debts) 

pdh&?e Nnme of the village or h~nzlet. Taluk and dislli id. 
dumber. 

* .  Kulat hupa tti, hamlet o f Thoddappa- Tirumangalam 
naickanur. taluk, Madurai 

district. 

. , Muthupandipatti, hamlet of Nak- Do. 
kalapatti. 

. . Kattalaimayanpatti, hamlet of Do. 
Ut happanaickanur. 

. . Chinnachernrnettupatti, hamlet of Do. 
Thoddappanaickanur. 

.. . Malachan~patti, hamlet of Chem- Do. 
patti. 

12 ~unjapanai,  l~amler of Jr~ckatiarni. Cootloor tnluk, the 
Nilgiris district. 

266 K~dngarai-l'isinei group . . . .  .. Do. 

66 Chinn~therali and Pcriathcrali-,!. Tiruppnttur taluh, 
Melayur group. Ramana thapurarn 

district. 

88. Thirumeniendal-Palavangudy group . . Do. 

105 Periavenkavayal-Puduvayal group. Do. 

1 10 Sa kkavayal-Sakkavayal group . . Do. 

1 17 Meenakshipatti-Pulu~hipatti group . . Do. 

146 Athirampatt i-Tirukolakcdy group . . Do. 

158 Tllirunathapatti-Vaniallkadu group . . Do. 

. , Sevalur, hamlet of Kalvehalli. . . , Krishnagiri taluk, 
Salem district. 

144 Balakrishnapuram attached to No. 1, Arantangi taluk, 
Marud!~angudi vattam. Tanjore district. 

59 Srirangapillaikadu, hamlet of Settipulam. ~iruthuraipoondi 
taluk, Tanjore 
district. 

11 1 Sampathnagar, hamlet of Ekkal . . DO. 
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1959 : ~ . h .  Act 61 G r ali~(laa Villages 
(Repayment of De bts) 

serial Village Name of the vil lng~ or hanzlet. - Thlrrk nrid disttr& t .  
number, nrrmber. 

(1) (2) (3) 1 

223 38 Konc'appayanpatti, hamkt 'of Ambasa~nudrzlm 
Vickiramasingapuram. taluk, Tiru~\~ivcl  I 

district. 

224 , Chennampatli , . . . . , , Kqilpatti taluk, 
Tirunelveli distr.ct. 

225 14 Chocktlingapuran~, hamlet of &loo- Nanguneri taluk, 
lajkeeraipatt i. 'I'irunelveii district. 

226 43 Marankulam, hamlet of P%zhnvoor, Do. 
Rutirapuram sub-taluk. 

227 45 Kalkarai, hamlet of Veppilankulam, Do. 
Pathavoor firka. 

225 76 Kakkaikulam, hamlet of Shenbnga- Do. 
ramanallur. 

229 28 Ayyapuram, hamlet of Kzrisal- Sankarankoil taluk, 
kulam. Tirunelveli district.. 

230 61 Udayancri, hamlet of Vallakulamz. Srivaikuntam taluk, 
Tirunelveli district. 

231 . . Muthamalpuram, hamlet of Sivai Tenkasi taluk, 
larpuram, Karadiudaipu. Tirunelveli district. 

232 9 Chettikurichi, hamlet of Alagiapand.i& 'Tirunelveli taluk, 
puram. Tkunelveli district. 
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